
ASADHA Q, t8t3 (SAAA) 

THE MINISTER OF STATE IN 'tHE 
MINISTRY OP HOME AFFAIRS (SHRI 
K. C. PANT) : (a) to (b). On the report fIf 
the Chief Cashier of the Bank, a cue under 
Sections 409/419/420 IPC was registered at 
Police Station, Parliament Street, on 24.5-
1971. AccusCd Shri R. S. NagatW&la hal 
since been convicted by the competent cO'lJl't 
and ~tcoced to underlO two yean' rigorous 
~risonmClllt &Ild to P41Y fine of Rs. 21Ji)O/-
for each of tho offences under Sections 419 
and 420 IPC. In default of payment of fine, 
he is to undergo rigorous imprisonment for 
a period of 6 months on each of the charges. 
TImse sentences are to run consecutively. 
The Chief Cashier of the Bank has been 
suspended. He was arrested on 29-5-1971 
for an offence under Section 409 IPC and 
the investigation of this part of the case is 
in progress. 

Ember.:demeat In Deihl, New DeIIIi and 
R. K ...... TreaSlJlies 

3475. SHRI N. SHIVO\PPA; Will the 
Minister of HOME AFFAIRS be pleased to 
state; 

(a) whother Govern_t are aware 
that there has been an embezzelment to the 
extent of Rs. 13,000 in Delhi Treasury, Rs. 
1,20,000 in New Delhi Treasury and Rs. 
14,000 in R. K. Puram Treasury on account 
of in-experience and negligence on the part 
of the Treasury Officers ; and 

(b) If so, whether any enquiry ha4 
heen ordered and reports examined by 
ellperI& and, if so, witb what result ? 

TRE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRl 
K. C. PANT) : (a) and (b). Accordi,aa to the 
Delhi Administration, certain cases of embe-
zzlement in the Treasuries at Delhi and New 
Delbi have c:ome to.... Tho -.nel of 
the Tl'CiISlIrioa IDd the _18 anlbuzIad 
are as under :_ 

(i) R. K. PIIJ ... Trtuuly : 
Rs. 12, 598. ISP. 

(ii) New Delhi Treasury ; 
Rs. 1,19, 311. 34P. 

(iii) DeIhl TreasUJY (I.) Ils. 6O,883.9SP. 
(Accord ina to Audit f1pres). 
Delhi Treasury (b) Rs. 789.90P. 

These report8ll embezzlements are MInI! 
inquired" Into in consultation with the Comp-
troller &; Auditor General of India. It is 
not PO&sible-.t this stage to say whether the 
embezzlements took place on account of 
in-ellperienoe and negligence of the Tr~asury 
Officers concerned. 

Sealing of Border by Pakistan Army 

3476. SHRI C. K. CHANDRAPPAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state ; 

(a) whether the Pakistan Army hal 
been making desperate bid to seal the border 
at as many points as it can ; and 

(b) if 50, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): (a) to (b). 
In a bid to re·establish their control 
over East Bengal, Pakistan Army is 
trying to man all the Border outposts with 
Army personnel. This, however has not 
stopped the flow of refugees who are fleeing 
from the terror let loose in East Bengal. 
There does not appear to be any sealing of 
the border. 

Compensation to Victims for Joss suffered 
on Indo-Pak. Border 

3477. SHRI N. E. HORO ; 
SHRI BRIJ RAJ SINGH-KOTAH : 

Will the MiAlster of HOME AFFAIRS 
be pleased to state : 

(a) whether Government have com-
pensated the victims who suffered loss due 
to their cattle having heal taken away by 
force by dacoits on the Indo-Pak border; 
and 

(b) if not, the reasons therefor? 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIW AS MIRDHA) (a) and 
(b). In all such cases, protests are lodged 
by the Government of India with the 
Pakistan author ities and compensation 
is demanded from them. Flag meetinp 




